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(iii) FlDancial lituation of tbe UNICEF; 
alld 

(ly) The National Committees ; Non. 

Governmental organisations, Public 
Information and Greeting cards 
sales. 

(e) and (d). The UNICEF Executive 
Board had reviewed the programme develop. 
menta in regard to India, but the Govern· 
ment have not 80 far received • formal 
communication fro", the UNICEF regarding 
fresh allocations approved by the Ino 
Seaslon of the Board. However. acco-rding 
to an intimation received by the Government 
the UNICEF Executive Director had recom-
mended' an allocation of fl,S81 million tor 
programmes in India to the 970·Session of 
the Board. 

MIDI·Super Bazars In Rural Areas 

10170. SHRI RAM KISHAN GUPTA: 
WIII the Minister of INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS be pleased to 
Itale at what stage the proposal is to open 
200 mini·Super Bazar, in rural areas as a 
Centrally Iponsored scheme? 

THE MINISTER OF INDUSTRIAL 
DEVELOpMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS (SHRI F. A. 
AHMED): A Working Group set up by 
Government to draw up a programme for 
Increased supply of consumable store\ to 
rural areas bad recommended the selting up 
of about 200 miniature super bazars in 
eeJected taluka towns in about 100 agricultur· 
ally prosperous districts, during the Fourth 
Five Year Plan, beginning with 10 centres 
duriDg the firat year. The miniature super 
buara were to be set up by c'Jnsumer co· 
oper8tlvee with financial 'assistance in the 
form of share capital, loans and managerial 
lubaidles. It was recommended by the work· 
ID. Group that an oullay of Rs. 2.10 crores 
ahould be provided in the Fourth Five Year 
Plan for the entire scheone, which would be 
ID tbe Centrally sponsored sector. Govern· 
mlDt cumlned the recommendation and 
felt that a purely departmental programme 
on the lin", recommended by the workin. 
Group would not meet the requirements of 
the Iltuaflon. What was required was a 
maulve proll'am11lC of market development 
"bIcb would be In a poaition to abaorb a 

lubstantial percentaae of the lDcome aenerat· 
ed In the rural areas. Such a proll'amme 
could be taken up only by pruvidin. adequate 
credit support from the banks to a larae net-
work of retail ageacies instead of by a small 
number of miniature super bazars.  Tho 
question of appropriate action ncceseary to 
meet the dimensions of the problem I, 
separately under conlideratlon of tho 
Government. 

EIT"ct of Proposec1 Iadustrl .. 1 TOWDllllpe 
a t the Outsklr! of Cbandlg8rll OD 

Denlopment of tile Clly 

10171. SHRI RAM KISHAN GUPTA; 
Will the ni ~er of INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS be pleased to 
state: 

(a) whether it is 8 fact that the Chandi. 
garh Administration has pointed out to the 
Government of Punjab and Haryana that 
their proposal to build industrial townships 
in their respective territories on the oulsklns 
of Chandigarh would adYersely affect Ibc 
development of Chandigarh and would 
contravfne the Punjab New Capital 
(Periphery) Control Act, 1953 ; and 

(b) if 80, tho action proposed to be 
taken into the mailer? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS (SHRI F. A. 
AHMED) : (a) and (b). Information Is .Inl 
collected ~  will be placed on the Table of 
the Housc. 

Industrial DenlopmeDt 0' Cllla.lpr" 
10172. SHRI SHRI CHAND GOYAL: 

Will tho Mini,ler of INDUSTRIAL DEVE-
LOPMENT. INTERNAL TRADE AND 
COMPANY AFFAIRS be plcaeed to .tate : 

(a) whether it is a fact that Indultrial 
developlT'CDt at Chilldiprh it at I stIDd ltill 
for tbe last five years ; 

(b) the nature of iJlceati_ offered by' 
Government to encour ... induatry It Chand! ' 
garh and if not, the reasons therefor ; 

( c) the number of industrial plotl 
earmarked at Chandiprh and whether .11 the 
plota hJYC bcCD allotted; " 
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(d) whether all the allotted plots have 
been built up and. if lIot the reasons there-
for; and 

(e) whether G"veroment are contemplat-
ing to olltend the industrial sector at 
Chandiprh and. if so. the details thereof? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS (SHRI F. A. 
AHMED) : (a) to (e). Informathn is being 
collected and will be placed on the Table of 
the HoUle. 

Total Problbltlon In Delhi 

10173. SHRI V. NARASIMHA RAO: 
Will the Minisler of LAW AND SOCiAL 
WELFARE be rlused to state: 

(a) wheiher the Delhi Administration 
proposes to impose tOlal prohibition in the 
capital shol tly ; 

(b) whether Gover ,;men! have been 
consulted in this regard; and 

(e) if so, the reaction of Government in 
r~ r  th-reto ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND IN THE 
DEPARTMENT OF SOCIAL WELFARE 
(DR. (SHRIMATI) PHULRI'NU GUHA): 
(al to (c). The Delni ,\dministration who are 
primarily con;:erncd in the mailer have 
intimated Ihnt prohibition could b. enforced 
10 Delhi ro i ~  the whole of India or the 
States in the NOllhern Zone do like-wise. 
The enforcement of prohibition is. however, 
the responsibility of the State Governments 
concerned. 

Allotment of Can 10 M. PI. 

10174. SHRI LOBO PRABHU: Will 
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND 
COMPANY AFFAIRS be pleased to slate 
tbe reasons why priority in allocation of car. 
abouJd be aiven to Membtrs or Parliament 
. ·in tbe face of tile sta'ement made in the 
Supreme Court that they are enabled to seJl 
tbelr can aCter two years at higher prices 
tban paid by them ? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT. INTERNAL TRADB 
AND COMPANY AfFAIRS (SHRI F. A. 
AHMEJJ): Mcmbua 9f parliamcnt lie 

allotted cars from out of the Central Govern-
ment quota to enable them to perform their 
Parliamentary duties efficiently. Although, 
ur.der the Motor Cars (Distribution and Sale) 
Control  Order, 19S9, Rny penon includinll a 
Member of Parliament can sell a car after 
tbe expiry of two yonrs from the date of itl 
pUR:hase as a new car; a Member of Parlia-
ment il not normally allotted another car 
from the Central Government quota before 
the lapse of four years from the date of pur-
chase of the earlier car. 

New Railway Line from Barbll. Ban.panl 
and Bara,amda Sector of Keonlbar 8 ad 
Slngbbbum DIstrict. of Blbar to 

Barauan or Raksbl 

1017S. SHRI G C. NAIK: Will the 
Minister of RAILWAYS be pleased to st .. te: 

(a) wbether a Railway line from Barbil, 
Baorpanl and Barajamda sector of Keonjhar 
and Singhbhum Districts of Bihar to Barsuan 
or Raksbl (Bondamunda and B1nl1l'n Line) 
is feasible; and 

(b) if so, what are the factor. prohibit-
ing conne~tion of this zone direct to the 
Rourkela Steel Plant? 

THE MINISTER OF RAILWAYS 
(SHRI NANDA) : (a) and (b). Survcya for 
the Talcher-Blmlagarh rail line with an 
e~ten ion to Koira Valley and onward to 
Banapani are already hi proart!lS. Further 
consideration to this projec:t can be aiven 
only after the surveys are completed and 
results thereof become known. 

10176. SHRI BENI SHANKER 
SHARMA: Will the Minister of STEEL 
AND HEAVY ENGINEERING be pleased 
to atate : 

(a) wberther any agreement has been 
coocluded between ladla and Ruaaia for the 
supplv of a mllliou Ionnel of steel from the 
Bbilal Steel Plant for tbe nex t three years ; 

(h) If so, the price per ton and whether 
the .ame is commensurate with the Inter-
national market price or it is lIoiol to be 
CODCCI,ional ; and 

(c) If il is conceasional, tbe per,entage of 
CODCClsioo allowed aDd the reasoal thereCor 
..nd wbat would be till: total v. C!1 auch 




